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. R743.95 Mr B,K, Sharma for the applicant.
L Mr S, Ali, Sr. C,G.S5.C., For the respondents,
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formi and within tin. o : |
= F. of Rs. 30/ b By order dated 39,11.,1994 the applie -
leposited Vict o s ' ‘ cant was appointed as Junior Clerk in the :
POIBD Nofo2sw S L{/Q“ : pay scale of R.950 - 1500 per month in the

nated 2= 57 .
| ' 0L
W‘ Sad)inr “_‘-' -

conditions containad in ths offer of
appointment (Annexurs-11). The applicant
joinsd service on 21,11,1994, Housvar, by
order dated 24.12,19947Shortly after a

period of ane month aféar her joining in
servi%§2th ;ébpondent No.2 has passad ths
impugned ordear dater 24.12.,1994 cancelling
with retrospective effect tha order dated
21,11.,1994, Apnexure-13A, The reason for
cancellation as stated in the order is that
ths applic ant was overaged on the date
(21,11,1994) as per ths original documants
produced by her. It is stated by the
épplicant that earlier she was serving with' .-
the Government of India, namely, National .
Malaria Eradication Programme under World
Health Organisation and was posted at
Shillong as typisf-cum-clerk and was upgraded

—-——-———-—-——.——.—-——--—.——-—-——-———
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as Sr, Typist, The period of that

- gervice was batwesn 10,11.1986 and

30.6.,1989, Har service was terminatad
becauge tha PeF+Ls progremms had

ceasad from 304641989, In the experience
cortificate issued to her on 12,6,1989,
the Co-ordinator, Government of India,
NMEP, World Health Organisation, highly
appreciated her performancs. The

- Government of India also issusd discharge

_cettificate (Annexure=-5) treating her
‘as ret renched Central Government
Employea. Tharaarter sha was appointed as

.......

Typist =cum=Clerk under the contract

~-system in Dctobar 1989 in the office of
.. the Project D;rector, N.R C., Shillong,

9,2, 1990,

'She was then appointed as part
time Racaptionist-cum-Typist with sffect

Prom May 1990 in the office of the

Institute of :Engineers, Shillonge.
Meanuhile she had regxstared her name
with tha lecal Employnent Exchange. Her
name was sponsored by the Employment
Exchange in pu;suéndé_of a8 requisition
from the respondent No.2., She applied
for the post of Junior Clerk and was
selgcted and appointed on 21.11.1994,

Prima facie it appsars from

Rnnexure—14 as well as Annexure-15,uhich
"are extracts from ICAR Administrative
Nahual,ﬁhat the aspplicant could be
"covered ‘by tha'concessions in respect of
relaxation of.ége. Annexure=17 which is
the schadule of delegation of powers for
"IGAR "Institutes empowere thes Management
Committes to grant relaxation of age
upto oéa year, According to the
applicant she has been found to be
overagad by about 10 months and 5 days.
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It is not clear as to with reference te
what particular date she has claculated
that period which is not mentioned in tha
impugned order. The applicant sseks in
this application that relaxation in age

: ghould be given to her as a retrenched

Cent rel Government Employse and she be'
ordered to be reinstated,

We think that the circumetancetdo
call for a sympathetic consideration as it

‘! appears prima facie that the applicant

fulfils the requirement for relaxation of
age a@s per the Mapual read with the
Delegation of Pguwers referred to above,
All the certificates relating to the

. previous services show that the applicant p

—

has been a very good worker, gincers and
“able. shQLﬁ‘. also sufficiently experienced
Wg think on the basis of the material .
producad that the applicant richly deserves
to be given benefit of relaxation if she
fulfils the requirement of the guidelines,
Possibly tggvrelazgtion has escaped the
attention of respondent No, 2,

In the above circumstances the
application deservee to be admitted, At -
the seme time we find that the applicant
has preferred an appeal to the Secretary,
ICAR, New Delhi on 30.1,1995 against ths
impugned order and seeking relaxation and
reinstatement and other reliefs, That
appeal, however, is still psnding. We,
therefors, direct the appellats authority
aforesaid to dispose of the appeal withih
a pericd of two months from the date of
receipt of a certified copy szghls order
and supply copy of ‘the decision to the
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applicant ‘immediately after the decision is
taken. : |
o The application is admitted, Issus .
noticb to the respondents., 8 wesks Por
written statement, To be listed for final
hearing on 12.6,1995, If the applicant is
© aggrieved by the decision on the appeal
-libe;ty to amend the original application.

Also liberty to apply for interim relief.

.
NT RS meneay @ wremcraiew e e oeaie.ms

‘ f The Appallate Author1ty shall I
I dlapose of the appeal &n/kheﬂktghtbofbtha
v - observations made.hasauador kR in the order
:'and subject to the provisions of the Manual,
Pendancy of the original application shall
not be a bar for the respondent No.1 to
: proceid 23 dispagz of the aggggi_filed on
€'30 1.1995)L Mr S, 311, Sr. C,G,5,C, assistad
) us at this hearing. Hg 8lso now seeks to -
appear for the respondents anngépearanca is
noted, However, notices be directly issued
. to the ,respondents expeditiously. The
i applicant to make the Appsllats Authority &
as respondent in this application. Amendment
to be carried out within two days. Tha
‘notices to be issued thereafter.
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. 1-8-95j . Mr.B.K.Sharma for the applicant,
G Lpords ot NN | * Mr.S.AlL, Sr.C.G.S.C. for the respon-
dents.,

O«Wb—h
0

The respondents have not filed wriften
statement so far. It is not cleared as to

[ Rt R pup—

‘."—

alb i
t s i what is the positﬁgg of appeal. By order
/3. £ 7 E dated 27-3=95 we hawve expressed the hOpe

S e en e e K At

;:that the Mgﬁthority willd dispose of
' the appeal of the applicant filed on
30-1-95 within a reasonable time, So far I
appeal was not been decided. However,
that the order was communicated on
Sedm95, Hence in fairness wezg‘frect the

1 authorlty to dispose of the appeal
within tahe period of two months from the
date of recel,ptﬂ‘copy of this order. The
f‘,.gecl-sis'ion taken on appeal shall be communica-
‘ted itjo, the ap;.alicant and.a’ copy thﬁff,g;(v'
! shall be submitted to this Tribunal to¢”the
. learned Sr.C.G.S.C. Liberty to file written
E statement. Adjourned to 16-10-95, Copy of
. the order be issued supplied to Mr,S.Ali

as well as Mr.B.K.Sharma,
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ORDER .

p v o s e 0.3y l.Itt‘0.‘1'.0‘00.0."0."..".,‘,".“.’
Mr. B.K.Sharma for the applicant.
Mr.G.Sarma, Addl. "C.G.S.C. for the
respondents 1,2 and 3.

The observations contained in our

Interim Orders dated 27.3.95 and 1.8.95 have

yielded positive result as Mr. B.K.Sharma the

. learned counsel for the aplicant states that.

the applicant has now been appointed as Junior

Clerk. We appreciate the approach of the

respondents. Since the applicant has how been

" appointed no grievance survives and on her

instruction Mr. Sharmakgiaee_ior withdrawal of
the

service“from the date of impugned order till

the appointment is left open to be dealt with

The applicant is  at

liberty to agitate»the same departmentally if

necessary. The O.A. is accordingly disposed of

. No order as to costs.

: v A}
Mem: ' Vice-Chairman

application. The question of continuity of -
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An application under Section 19 of the Central -
Administrative Tribunal Act, 1985.
Ol B NO. 46 /95
Smti., Amita Goswami
besnea Aepplicant
~Versus-
Union of India & Ors.
ceseesee Respondents.
INDEKX
Sl.No. Annexure qutlculars Page No. -
1 - Application - 1-16
© 2 - Verification 17
3 Appointment letter dt. 10.11.86 18
a ' 2 Upgradation order dt. 31489 19
5 3 - Termination order dt, 21.6.89 . 20
6 4 Experience Certificate 21
' dt. 12.6.89 .
—
7 5 : Dlscharge Certlflcate Cte2,6.,89 22 '
8 ' 6 Certlflcate of Contract service 23
N : .ln ICAR dto 9 2 90e : '
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d—t. 4. 12092.

12 10 Call letter dated 12.4.93 27 )
; for Typing Speed test
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, 14 ' 12 Joining Report 30
|
| 15, 13 Copy ofthis Tribunal Yrder 31-32
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1. Particulars of the applicant.

Smt. Amita Goswami,

Junior Clerk

Office of the Director,

Indian Council of Agricultural Research
KBEEHXENESEENXREFKERK Ne B He

‘Region Research Complex,
- ICAR Umroi Road’ '

Shillong.

2. Particulars of the Respondents.

1. Union of Iﬁdia,
through the Secretary,
Govt. OFf India,
Ministry of Agriculture,
New Delhi. |
2. The Director, A, Ik KM%%‘;‘“ (LAR,
ICAR Research Complex, NLw Qh*'
for N.E.H. Region, . O p»hvﬁﬁ%L
Umroli Road, }w““M~3;D
' Barapani-793103

. 2% -3-9%

3. Particulars for which this application is made.

This application is made against the termination
order No. RC(P) 32/94 dated 24th December, 1994 iésued

by the Director, Indian Council of Agriculﬁural Research;
ICAR Research Complex for N.E.H. Region, Barapani,Meghalaya
on the ground alleged over-aged without following principle
of natural justice and without consideration of past

service of the applicant reridered under the Government of

India.

&y
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4, Limitation. el = i

The applicant declares that this application is

made within the time period preseribed in the Xmnxxzi

rgminixkxat Administrative Tribunals Act, 1985,

5. Jurisdiction

The applicant further declare that the case of
the applicant is within the jurisdiction of this Hon'ble

Tribunal.

6. Facts of the case :

i. That the applicant is a citizen of India
and as such she is entitled to all the rights and
‘privileges guaranteed by the Constitution of India.
The applicant was serving as Junior Clerk in the
Indian Council of Agricultural Research (In short
ICAR) N.E.H. Region, Umroi Road, Barapani under the

Director, I.C.A.R., Barapani, Shillonge.

ii. That the applicant passed her B.A. Examination
in the year 1984, Thereafter,.she was 1in search of a
job as she belonged to a very poor family and she was
appointed as Typist-Clerk under the Government of
India, National Malaria Eradication Programme, World
Heath Organisation and posted at Shillong vide letter
under reference, No. ADMN-2/86/21/1504 dated 10.11.86
(Annexure-I),&k in the North—région on daily basis.

The applicant continued in the post of typist clerk
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and she was upgraded as senior typist in the said
department of Govt. of India vide letter under
reference'No. PF/14.2/89/138 dated 31.1.1989
(Annexure—Z). However, the service of the applicant:
was terminated w.e.f. 30.6.1989 as the P.F.C.
Programme oeases from 30.6.1989, The termination
letter is enclosed (Annexure-3) for perusal of the
Hon'ble Tribunal. Experience Certificate was issued '
on 12.6.89 (Annexure-4) in favour of the applicant

by.the Co-ordinator, Govt. of India, N.M.E.P., World

Health Organisation, highly appreciating the performance

R

of the applicant. The Government of India, National

Malaria Eradication Programme, World Health Organisation ’
also issued 'Discharge Certificate? (Annexure-5)

treating the applicant as retrenched Government

Employee. This discharge‘certificate is issued to
the applicant for the purpose of relaxatlon of age !

limit beneflt in other Government service,

Copies of the appointment letter dated 1»11.86,

upgradation letter dated 31.1.1989, termination order

2)
- dated 36.6.89, experience certificate dated 12.6.1989,
ay, .

and Diécharge Certificate dated 2.6.89 are enclosed

&ssRhnnexnre 1,2,3,4 and 5 respectively.

2. % , | | ;
iii. That the applicant thereafter appointed as .

a typiste-cum~cleark under the contract system w.e.f,
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October 1989 in the office of the Project Director,
N.R«C. on Mithun, Shillong under the I.C.A.R. She
worked there till 9th February, 1990. A certificate
also issued in'respecﬁ of her working as a typist cum
cleark by the Project Director, N,R.C. on Mithun vide
his letter daﬁed §.2.9O (Annexure~6). Be it stated
that‘the office of the Project Director, National
Research Centre oh‘Mithun was shifted to a very
interior place in Nagaland and therefore the contract

LT}

of the applicant terminated'autbmatically.

A copy of the certificate dated 9.2.90 is

enclosed as Annexure =-6.

ive That the applicant again became unemployed
and she was looking for, other employment, fortunately
she was appointed as part-time Receptionist cum typist

with effect from May, 1990 in the office of the Institution

of Engineers (INDIA), Shillong local Central, Shillong.,

Since it is a part-time job, she again started looking
for employment in other permanent Government jobe A
copy of the experience certificate issued by the Hon'ble
Secretary, the Institution 6f Engineers (INDIA) vide

letter under reference No. IESLC/MICE/5/92/498
dtd. 145,93,

A copyvof letter dated 1.5.93 is annexed as

Annexure-7,.
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Ve That the applicant was registered her name with X4
local employment Exchange, Shillong. The iCAR Office,
$hil;ong was in'need of service of some JUn%orAClerks
énd accordingly the of the Di;ector, ICAR, Shillong
sent a requisition to the local Employment Exchange,
Shillong in.the month of Januaryﬁ.%9?0 for sponsoring
the names of eligib%e candidates foE recruitment to
the post of Junior Clerks. The name ofrthe applicant
was duly sponsored by the local Employment Exchange,
shillong, in response to the requisition of the
ICAR,‘Shillong in the month of January, %990. However,

the applicant was called for interview vide letter

No. RC(E) 32/81 Vol. II dated 4.12.92 asked to appear

on 29,12.92 in the written test. The applicant

accordingly appeared in the written test on 29,12,92
and came out successfully in that written test.
Thereafter the applicaﬁt was called for typing speed
test for the post of Junior Clerks on 5.5.93 vide

letter No. RC(E) 32/81 Vol. II dated 12.4.93. She also

appeared in the typing speed test on 5.5.93. After

qualifying the typing test conducted by the ICAR, Shillong

the applicant called for oral interview and she was
come out successfully, thereafter the Administrativé
Officer, ICAR, Barapani, Shillong asked the applicant
to £ill up the'verificat%bn roll forms for recruitment
tomthﬁ post of Junior Clerk vide letter No. RC(R)/10/94
dated 1.7.94. The applicant accordingly complied with
the inétruction laid down in*letter dated 1.7.94 issued

by the Administrative Officex.



A copy of Employment Exchange Card, letter
dated 4.12.92 and letter dated 12.4.93 are enclosed

as Annexure-9 and 10 respectively.

Vie ‘That the Director, ICAR Research Complex for
for N.E.H. Region was pleased to offer an appointment
for temporary post of Junior Clerk vide letter No.
RC(R) 10/94 dated 21.11.94 with certain conditions,
wherein as statedeETEEEE“ET of the appointment that
the service of the applicant may be terminated without
assigning any reason by one months'é notice on either
side under Rule 5 of the Central civil Service
(Temporary Service) Rules, 1965, it is furthér stated
that during the probation, however, the appointing
authority may terminate the service of the appointee,
without prior notice and withouf payment of saiary

in lieu thereof, the applicant agcepted the offer of
éppointment, and submitted here joining report on

21.11.94, vide her joining report dated 21.11.94

e —

addressed to the Diréctor, ICAR, Borpani. The applicant
also subniitted her medical fitness Certificate and
other original certificates as required in terms of

appointment letter dated 21.11.94 and she started

continuing to work under the Administrative Officer,

I.CeA.R. Borapani.

Copy of the offer of appointment letter
dated 21.11.94 and joining report dated 21.11.94

are enclosed as Annexure-11 and 12 respectively.
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viie That most surprisingly. in the last week of
December, 1994 after completion of more than one month
service the applicant came to know from Shri I.K.Sharma,

Administrative Officer, ICAR, Borapani, Shillong that

on scrutiny, of her service records it is found that

the applicant is over-aged for about 10 months and‘S

- iy e i ] SRS W ONEINEY

days for the post of Junior Clerk as such her service

is liéble to be terminated, and necessary g?gééiégggf

has already been initiated for the approval of the
Director, ICAR, 8hillong, this information as regard
proposal of termination of her service, highly shocked
the applicant and she was apprehended that her service
may be terminated even without issuing any show cause
notice to the applicant therefore she f£iled an application
before this Hon'ble Tribunal which was registered as

O.A. 5/95. However the same was was withdrawn with the
liberty to file a fresh application after obtaining the
termination oréer. On the direction of this Tribunal a
copy of the termination ordér was sent to the applicaﬁt
on 21.1.95 by theﬂAdministrative Officer of ICAR and

on receipt of the termination order this fresh application
is submitted before the Tribunal for justice. Be it
stated that she has rendered nearly more than three years
service under the Govt. of‘India, namely, National
Malaria Eradication Programme, under World Health
Organisation and the applicant was declared as retrenched
employee of Central Government, therefore she is entitled

to age relaxation to the extent she has rendered service
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in the post of typise cum clerk & Sr. Typist in
N.M.E.P. (WHO). Be it stated that the applicant is
given discharge certificate as Central Government
retrenched employeé for the purpose Oof age relaxation
and other service benefit for future employment. The
respondents have denied to allow the applicantvany
opportunity to defend herself, therefore, the decision
Oof termination of service of the applicant by the
respondents is highly ‘illegal, arbitrary and unfair

) evamatible,
at this stage after completion of required progeedings
by the respondents only namely verification of her
application, attached with admit cargd, marksheets which
is the evidence of her age and the same is violative.
of articles 14 and 16 of the Constitution of India

as such the termination order dated 24.12.94 in respect

of the applicant is liable to be set aside and quashed.

A copy of the order of this Tribunal passed in

v
O.A. 5/95 dated 17.1.95 annexed as Annexure 13, ¢wd tonme meher
Ovden  dotel) LYy 294 A, araned ke len e i ~ HBfo

viiie That the applicant begs to state that as per

ZICAR Administrative Manual, in paragraph 1.6 and other

/gelevant Extracts of the Manual are qguoted below for

perusal of the Hon'ble Tribunal.

1.6 Crucial date for the purpose of calculating

the age limit

The crucial‘date for the purpose of calculating

the age of candidates in respect of (i) posts
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advertised by the Council for being filled by direct
re&ruitment by interview and (ii) posts filled by
direct recruitment through the Employment Exchange
will be the Ist January of the calendar year in
which the clésing déte prescribed in the advertisement
for receipt of applications for a particulaf post

~ falls or the Ist January of the claendar year in
which the requisition is sent to the Emplofment

Exchange, as the case may be.

(ICAR letter No. 4(34)/75-
-Reorg. (Adm) dt. 6.9.75

Category of Categories of posts Extent of Age

persons to whom to which the aAge concession

age concession concession is

is admissible Admissible.

(ii)Retrenched For posts filled - Period of
Central otherwise then previous
Government through UPSC on service under
Employees - the basis of competitive the Government

tests,1i.e., filled of India plus
through Employment three years
. Exchange :
2. For purposes of the above-mentioned age

Concessionse.

L "a retrenched Central Government employee

b

means a person who was employed under the
Government of India for a continuous period of

not less than six months prior to this retrench-

ment and was discharged as a result of the
recommendation of the Economy Unit or due to

normal reduction inestablishment".
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From above it is quite clear that the applicant isl
entitled to age relaxatlon as she is a retrenched
Central Government Employee. All relevant Extract
mentioned above are enclosed for perusal of the

Hon'ble Tribunal,

Copies of Extracts of ICAR Administrative
Manual are enclosed as Annexure 14,15,16 and 17

respectively.

9. That the applicant further begs to state
that she never suppressed her age rather she had
Snaveles 94(7

‘A@rseiﬁed her actual age in the Employment Exchange &

also in the verification roll for recruitment and

also submitted the original Admit Card, Markshesky

which was the actual evidence of the applicant's age

and marksheet in the oral interview with the réspondents
therefore at this stage, the'decision of termination

of her service on the ground of ovér-age, is highly
illegal, arbitrary, and unfair. Moreover, if she ig
overaged as indicated in-the termination order dated
24412,94 aé intimated by the Director, the saﬁe bE/
Yma& be condoned or relaxed by the Management Cﬁmmlttee
of the ICaAR 1nst1tutes in terms of office order, No. F.
No.5(4)/87-WN dated 28.7.1988, whereby the President of
tﬁe Governing boéy has éelegated the power of age

relaxation by one year, where the appointing Authority -

Director, in the circumstances of the instant case, it
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is a fit case, Where the Director/Management oughﬁ

to have exefcised the powéf of relaxatién as delegated
vide office order dated 2é.7.1988. Bé it stated in
similar circumstancesg, the institute of Management
Commiétee exerciéed the power of Shri Ram Murthy, who
was coveraged at the tfmejiﬁitial appointment, therefore

there cannot be any difficulty to exercise the power

of relaxation in the instant case.

Copy of the office order dated 28.7.88 is

enclosed as Annexure 18,

Xe That the applicant begs to state that she
is not overaged as she is a retrenched employee of"
Central Government, therefore she is entitled to age
relaxation ahd the decision of ICAR Authority for

termination of her service is highly illegal, arbitrary,

v ]

. and unfair, and the same is liable to be set aside and

guashed.

That this application is made for bonafide

and for the cauce of justice.

7. Reliefs sought for :

In the facts and circumstances stated in
this application the applicant'prays for fiollowing

reliefs :-

1. That the respondents be directed to reinstate |
the service of the applicant for the post of
Junior Clerk with all consequential benefits

including monetary benefit with seniority.
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That the respondents be directed to treat

the applicant as Central Government retrenched

employee for the purpose of age relaxation.

That the respondents be directed.to invoke
the power of age relaxation through the
Management Committee of the ICAR Institute,
in terms of office order No. F.No.5(4)/87-WN

dated 28.7.E8.

That the respondents be directed to allow

the épplicant to continue to work as Junior
Clefk in the office of the Directorate ICAR
Borapani, Shillbng in terms of appointmént
letter issued in Memorandum No. RC(R) 10/94

dated 21.11.94.

Cost of the case.

The above reliefs are prayed on the followihg

amongst others.

L T I ]

For that the applicants is a retrenched
Central Government employee, as such entitled
to age relaxation as per scheme of the Central

Government for retrenched employee A4 mentioned

" in the ICAR Adnministrative Manual.
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For that the applicant is within the age limit
as retrenched Government employee for the post

of Junior Clerk.

For that the applicant submitted correct age

in the Employment Exchange and also produced
Admit Card which is the actual evidencé of

age to the respondents before joining to the
podst of Junior Clerk and also in the verification

roll forms for recruitmente

For that in similar circumstances, 1 year age.

"relaxation was granted to Shri Ram Murthy,

technical Assistant in the same establishment.

For that the applﬁcant also worked as typist

on contract basis in the ICAR establishment.

For that there are provisions. for age relaxation
at least for 1 vear in terms of office order

dated 28.7.198E&.

7~

For that the applicant did not suppressed any
material facts as regard her age for obtaining
the job of Junior Clerk in the ofifice of the

TCAR.,

Interim Reliefs prayed for

Yuring the pendency of the case the following

interim reliefs prayed for :-

1.

That the termination order dated 24.12.94
Annexure =-jJA be suspended till final disposal

of the casee.
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2. That the applicant be allowed to continue
in service as Junior Clerk with regular

_ final
pay and allowances, till/disposal of this

case/application.

The above reliefs are prayed on the grounds

explained in paragraph 7 of this application.

9. That the applicant preferred an appeal before
the competent authority against the termination order
dated 24.12,94 and the same is still pending before the

competent authority. ft-2ila-14 ,
A ey o T axpedlain O\\/\'\/VQ‘Q—QQ\ o fnss iy e = 19

10. That the matter is not pending in any other
Court/Tribunal.
11, Particulars of the Postal Order:

Postal Order No. : 9832 844

AN -3-95.

GePeQe,Guwahati

.9

Date of Issue

Issued from

G.PQO.' Gu“]ahatio

9

Payable at

12. Details of Index.
An Indéx showing the particulars of documents

are enclosed.

13. List of Enclosures

As per Index.
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I, Smt. Am:Lta Goswaml, daughter of late
A_)lt Kumar Gowamly res:Ldent of Dhankhetl, Women
Hostel Shlllond do hereby declare that I. have
verified the stateme‘nts made in p‘ara.graphs 1 to 13
and the same are t rue to my knowlédge and belief
and T have n'o_t_'suppressed any material facts.,
7. ’ .
: HAvita Goscoami
3 - Signature. =~ a
/a
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ANNEXURE = 1

Office of the Senior Epidemiologist cum
Coordinator, PfCP Zone-1, NMEP,Pasteur Hill
Shillong~793003

Ref : Admn.2186/21/1504 Dated 10.11.86

Smt. Amita Goswami
C/o Mr. Ajit Kr. Goswami
Arabindanagar, Alipurduar Court

Smt. Amita Goswami has been assigned as a
Typist - Clegk in the P£CP Zone-i with effect from

the date of joining on the following terms and conditions.

1. She will be entitled to a per diem of Rs. 40/-
(Rupees forty) only.

2., There will be no other benefit concerning the
assignment and it is liable to termination

without any notice from'either side.
3. There will be no employee/employer relationship.

The posting/place of work may be anywhere in the
North Eastern Region as per convenience of PFfCP work
and should be prepared to move accordingly, Presently
she will attached to PfCP Zone-I, Shillong.

Sd/~- Illigible
Senior Epidemiologist cum Coordinator
PE£CP Zone-1

Copy to : The Director, NMEP,22 Sham Nath Marg, Delhi-11054
- Reference to his letter Noil 2054, dated 6.11.86

The RKegional Malaria Adviser,WHO/SEARQ, Delhi-2
The Budget & Finance Officer, WHO/SEARO, Delhi-2.

oA

P“éﬁﬁ’}i




ANNEXURE - 2

GOVERNMENT OF INDIA NeMseE.Ps WORLD HEALTH ORGANISATION

P.falciparum Containment Programme

Ref : P£/14.2/89/137 Directorate of NMEP
22 Sham Nath Marg,

Date” ¢ 31 January, 1989 New Delhi 110054

—

’ ]

The Sr. Epid. cum. Coordinator
P£CP Zone-1

Pasteur Hills

Shillong=793001

Subject : Upgradation - Miss Anita Goswami,Typist
Clerk to Sr. Typist-Clerk under the PfCP
Zone-T.

Reference his letter No. Admn.2/89 Z.1/2150
dated 6th January, 1989 on the above subject,

Director NMEP is pleased to upgrade Miss
Anita Goswami presently working as Typist Clerk under
.the PfEP Zone-I to Sy. Typist Clerk at a per diem of
Rse 60/~ (Rupees sixty only) w.e.f. Ist January, 1989,

54/~ Illigible
for Director NMEP

CC : The Regional Malaria Adviser
+ WHO/SEARQ .
New Delhi

2. The Budget & Finance Officer
WHO/SEARO
New Delhi
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ANNEXURE-3
P.FALCIRARUM CONTAINMENT PROGRAMME
pirectorate of
NATIONAL MALARIA ERADICATION PROGRAMME
22, SHAM NATH MARG,
- DELHI-110054

P£/2.1/89/786 Dated 21st June, 1989

B 4 LI §

OFFICE ORDER

The PfCP ceases from 30.6.1989 hence, the

assignment of Miss A, Goswami as Sr. Typist Clerk

under PfCP stands terminated with effect from 30.6.1989

L3

AN.
Miss A Goswami Sdg- Illigible
Sr. Typist Clerk for Director NMEP
Copy to :

The Sr. Epid. cum. Coordinator PfCPF Zone-1.

i

2. The Regional Malaria Advisor, WEO/SEARO,N@W Delhi.,

3. The Budget and Finance Officer, WHO/SEARO, New

A
X
PRES
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ANNEXURE -4

GOVLRNMENT OF INDIA N.M.E.P. WORLD HEALTH ORGANISATION

P, Falciparum Containment Programme

FProm

Dr. A K Acharyya Address : Pasteur Hills

p Shillong-1
Desn : Senior ﬁpidemiologist
Cum Coordinator

- Date : 12th June 1989
Zone : N.E States
e

TO WHOM IT MAY CONCERN

This is to certify that Ms., Amita Goswami
has been working as a Senior Typiét—Cum-Clérk in this
Orgénisation éince 24,11.86,

She was engaged in receipt and issue of
letters, Typing, preparation of Vehicle Maintenance
Statement, accounts for Stamps, Insurance, and

telegrams and filing of letters, She is a sincere

. - B v i s e T

worker who spends her whole time engaged in official

P e w4

workg;“ ; }
She is simple, obedient énd sincere. In view
of the closure-éf‘Proieééé, éhéw@iiimﬁé"féiieved on
30th June'89. I strongly recommend her for any
responsible assignment. o - |

O B

I also wish her success in life.

Y T

Sd/- Dr. A K Acharyya
Co-ordinator

A
S

VANE
¥
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ANNEXURE=5

STANDARDVFORM PRESCRIBED FRO DISCHARGE CERTIFICATE TO
RETRENCHED CENTRAL GOVERNMENT AND QUASI-GOVERNMENT
EMPLOYEES.,

MINISTRY/DEPARTMENT/OFFICE

rd

No. admn. 2/89/2-1/325(Place) Shillong dt. 2.6.89.

DISCHARGE CERTIFICATE

Shrimati Amita Goswami has been working as
Sr. Typist cum Clerk in the Department/Office of the
Sr. Epi.cum=Coordinator PfCP from 24.11.86 to 30;6.89_
He/She was drawing Rs. 70/- as perdiem without éllowances
and her service being terminated with effect from
30.6.88 on account of winding up of PfCP on account of

reduction in establishment. Her work and wonduct was

J

satisfactorye.

- g SRS

o, s T

'8d/~ Illggible
2.6.89

Signature
(Designation of Officer and
Seal)
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 ANNEXURE=6

Indian Council of Agricultural Research
Nat}¥ional Research Mithun

Jowai Road, Dhankheti
Shillong

Date : 9th February, 1990

TO WHOM IT MAY CONCERN

This is to certify that Miss amita Goswami
has been working as a typist-Cum=Clerk under the
contract system at my office from October '89, She is

an obedient and sincere worker and carries out all

duties assigned to her.

‘She bears a good moral character,

I wish her all success in life.

Sé/- Dr. N.D.Verma
Project Director
N.R.Ce on Mithun
Shillong=- 3

Seal
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ANNEXURE=-7

THE INSTITUTION OF ENGINEERS (INDIA)
 SHILLONG LOCAL CENTRE
SHILLONG

Chairman Hony. Secretary

COL. ANUP SINGH ER, S-?'NAT%'EI?,

et T ADDD.CHIEF ENGINEER
ADDL. CHIEF ENGINEER,MES, NEEPCO IID. SHILIONG
SHILLONG ZONE, SHILLONG ’

Our Ref. IEsSLC/MICE/5/92/498 Date 1.5.93

TO WHAGMIT MAY CONCERN

This is to certify that Miss Amita Goswami,
D/o Shri Ajit Kumer ®oswami, Shillong, is serving
in the Shillong Local Centre of the Institution of

Engineers (India), as parttime Receiptionist Cum-

Typist since May 1990,

She is a hardworking girl & is very sincere

in her workse

Nothingis known against her character.

I wish her all success in her life.

sd/~ Illigible 1.5.93

ER.S.R.Nath, FIE,
Hon. Secretary
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’ :

1. You can renew your card in-the month duc or in they
following month personly or through a messenger.

" 2, You can also renew through a reply prid post card in

i. the monih it is due indicating your Registration ’No.{
i and N. c. 0. :
% DO NOT SEND THIS IDENTITY CARD

i ;
P If you do not get reply within 30 days,contact the Emp]oy?-
g ment Exchange personally during the following month, faijling
t which your Rcgistration is lifble to be cancclled.
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ANNEXURE-9
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N.E.Hs RAGION
'UMROI ROAD', BARAPANTI, MBGHALAYA
No. RC(E)32/81 Vol. II Dated Barapani, the 4.12,92,

MEMORANDUM

Smti Amita Goswami is bereby called to apprear for a
written test on 29th December (Tuesday), 1992 at

11.00 A.M. at Kendriya Vidyalaya,'Nortﬁ Eastern Police
Academy (NEPA), Umsaw, Barapani, Meghalaya for the

post of Junior Clerk.

He/She should bring all the Original certificates
in support of age/qualifications/experience/caste etc.

at the time of written test on 29.12.92.

Typing Test will be conducted for the
gualified candidates in written Test and the candidates

will be intimated accordingly.

SD/~ I.K.Sharma
Administrative Officer
44.12.,92

Smti. Amita Soswami
C/o K. Choudhury,
Rilbong, Shillong-13

/>\

\k k/“”

3
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ANNEXURE-10

UNDER CERTIFICATE OF POSTING

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
-ICAR RESEARCH COMPLEX FOR N.E.H. REGION
BARAPANI : MEGHALAYA

N

No. RE(E) 32/81 Vol. II Dated the 12th April, 1993

MEMORANDUM

Shti. Amita Coswami is hereby asked to appear for
speed

the typing/test for the post of Junior Clerk on
Sth May'93 at 11.00 A.M. at the office of the ICAR

Research Complex, Unmroi Road, Barapani (Administrative

Building, Block-C).

She is therefore, admised to report to the

undersigned with necessary testimonials etc.

Sd/— G. SINHA
Asstt. Admn., Officer 'A‘

Smti Amita Coswami
Kushik Choudhury,
3ilbong Shillong-13

XV)

MY,
@:(}J ‘

1
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INDIAN CUUNCIL OF A41ICULTURAL RESEARCH  Anntydwe — 1%
ICAR RESEMICH ODliiid FCR NLE,H. REGIOid
BARAUAIL @ 793103 , (EGHALAYA

raponi,the

e 2900 Sovu PO

P P

MEMORANDUA, . .

o
]
:

The Director, IC.R iles:arch Coﬁplcx'for N.E.H. KHeglon is

pleasabto offer a temporary post of . to
sh/ Sm. e o____on th: following terms and
conditions R

Wy

1e

2,

3.

9.

-
AN

The post Is temporary and carries the pay scale of

U5._ 9 2D 13 WaulBatIe 1500 /np.m, - On appointient

he /3he will draw st the initinl ntnge of R,

xugh in th. above time scele . He/She will bo

to draw such allowances (dearness allowances & house
rent allowances cte,) as are admissible to other staff
of corrusponding grade and status under ICAL,

Grant of py, lcave travelling and other allowances are
regulated by the Indian Council of Agricultural Rescarch),
futatis<iutandlis in accordance with the principle of
Fundamental and Supplenentary Rules and such other rules

and orders as are issucd by the Government of Indla fronm
time to timeo, : ’

The post is non Govermment but pensionable . He/She will ~
be governed by the Indian Council of Agricultural Resear—
eh Pension Rules wh sh are based ,Mutatistfutandis or
the liberalised pension Rules of the Goverrmont of India,
as amended , clarified or modified from time to time,

His/Her headquarters will be at

i __ for:
tho present , but he/she will bemmw_mnny
Institute and for office of the Indian Council of
Agricultural Research,located anywhere in India,

He/She will be on probation for a perlod of twn yanrs
from the date of his/her Joining the post, wihieh may bn -
extonded at the discretion of the competont nuthority,
Failuro to compleotion of the probationary pertod to thy
satisfaction of the conpetent nuthortty will rendor
him/her liable to be discharhed from anrvico,

His/Her appolntment may be termainated without 1ssigning
any rceason by one month's notice on cither side under
Rules 5 of the Central Civil Service (Temporary Servica)
Rules 1965 , as applicable yrivtatis-nutandis to the

->

employces of the Council. During the probstion , however,
the “ppointing authority may terninate the serviece of

the appointce without prior notiee and without the
payment of salary in licu therenof,

His/her appointment will be subject to the conditions
that he /she is declarcd medienlly fit for service by
the proseribed niedieal authori by,

On apparintie nt,he/aha wil) be :'r-qni 1ed Lo Lake wn onth
of allegivace Ly the Constitotiong of Tndia o makao gsolomn™-
afflrmntian ta that coffect, ac In the forw onnlosnd,

Ho/She w1l submit, deelaratioan segniding his/her morital |
status, as in the orn enelosad ., In the cvent of his/lgy
havin: alroady were Whan one wite 1i1ving o5 hedng marrioed

Lo a persen havine alyeady another wite living the appOL -~
ntment will be subjeet to his/hur bein; exca—pted from the -

Coﬂtd v o o0 2 ;OOQ:-
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12,

13;

14,

15,
16,

17,
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enforcement of the laws of recruitment in this beh

s 249,

a
alf Vi

His/her appolntment under the Council will be considared to

bo a fresh appdintmont and ho/sho will bo not be ontitlod to -
my travelling and/er o nveyoncu allowane ss for Yoining the

POSt at I OAR Researeh Cemplex forx MEN Reglon,

——— . s iy

Other conditions of service will be

rules and orders which may be issue
by the ICAR,

governed by relovant
d from time to timo

He/She should state whether he,'sh2 is scrving or is under
obligation to serve another Central Government Departmont,
as State Govermment or Publie Authority. He/<he should also

state whether he/she applicd or is l'eing considered for
posts elsewhere, '

If any declaration given or infoma

tion furnished by -
him/her prove

8 to be false or §f he/she 1s found to have
| n,he/she wil}

Ho/She should produce the Original certificatos

of his/her educational qualific

in respect
etO.

Ations and agoe and casta
The appointment is made Provisionally at present,

In case of SC/ST or OBC ,relevant certificate should b
produced at the time of Joining, :

Py
In case the post ig acceptable to Sh./sm. duite Soowemd ~: ..

. on terms and conditions mentio
he/shc should irtimate hi

ned above
8 /her acceptance to the Director

immediately and report for duty to the Adnind g ruklve OfMl oew
XOAR Reosareh Complex for NN regien, -t :
after obtaining the medical fitness certificats from 5 ——— ° °

me*tcal Officer not belov the rank of Civi) Surgoon /Asstt,
Su oon I of any Govermmont

Hoepital within ,‘ ﬁ .."
daye from the date of 1ssue of the offep Ta Ming=vit{oh
thoe offer wil] automaticelly stand candelled,

W )i {

| ( ToKo Shamag ()
- ADIAINISTRATIVE OFFICER :
te dmitva Sogwmmi, .

0 Keughik Obhe ’
cl/lbong. Shilleng = I

»

.
+
-

Finemoe And Accowmte Offy ooy XCAR Repe. Complex Nas

"

Region, Barspani, @at. dnita Sesvemi has been sppeinted -

against the peairxf wacmmt pess of Jx;Clexk wnder Wtk
Plan main Scoheme, .

1

The dAsstt. dam, 021 oo (n".). I0AR ¢ Barpema =~ . \x S
Pexsonal flle of ety dmite ...w'.t o
Swperintendent (dduny) s ICAR, Barspant

Dealing Asstt, (R0)
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- ¥With reference to

The Director,
~ ICAR Resear
Umrot Roed, B

\

ch Complex for NEH Region,
arapani « 793 103,

Joining report of Junior Ql erke

Dated Barnpani, the 21at Ng;,%n;m,. 994y
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Your Memo No, RC(R)10/94  Dtdd 21st Rov, 1994 . =

abow./o,v I have ho

on my duty as a Junior Cle

'/u.‘

k to-day, the

This is for your kind mzbmtiovn please,

,

nour to rapfo'vbt
218t November, 1994

Yours tai ﬂ:lﬁlllifo :

v

(I_JZ{()_(( Uf’i U

( AMITA GOSHAMI')
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The Hen'bles Shek Justice !
Shri M.GsChaudhari, !
Vico~Chairman, 1 1,95,
Jhs Hen'ble Shri
GeLeSanglyine ,Membar(A)
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O.A. No, 5/95
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ClHATL. Amita G'BWIM‘ eesecs s APl ;ant

L 0
Yelle]l ok ara ceoes Rodp.n“nt.. .-

Fer the Applicant e Nr.!.K.’.’-h:qrna;-l‘lr.lﬂ.ﬁh'mdl
Fer the Respyandentsg~ Mr,5.A14,5r.CG3C, )
cout 0L
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Mc., M. Chanda for the applicent, SRRE L
Applicent present,

M. S All, Se. C,G,S5.C. for the
respondentis on notice,

Mc, Ali the leqgned Sx. C.G.S.C, states
that the eervice of the applicant was
terminated on 23.12,94 and therefore
the application is misconceived,

F}om what the applicant stated in _ '
answer to sur queries Qo gather the Ve
impression that she was aware on

29.12,94 that her service wds termi-

.

nated, L o

T

Whether ike terwinatiop is legal or
illegal it 2 separate @atter and since
the presgnt applicatiob was based on oo
mere apprehension of likelihood of
terminatitom of servicefthe application
has been rendered infructuous. The '
interim st3y granted on %.1.1995 had
made it clear that it Qould operate if
the service of the applicant was not
alieady terminated. Singe the service
was already terminated the order did
not become effective,

.
- —— ———

In the cirtumstance$ Mrr. Chanda prays
for - loave to withdraﬁ the application .
with liberty to file aéfresh application i
challenging the legality of the order o

of terminstion. Hence the €ollowing
order is passed t

- e -

The gespondents shall make a copy of ’
the order of termination avajilable to 5
the applicant on her approaching to
the departmental Head. ?he applicant

shall_acknowledge the service thereof, ]“
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the order ‘of termination if that is

1

t

LI

' approach her 1gher authority against
t

' permissible in law and under the rules.t
t

]

The appl1cant wlll be.ft llberty to

Irrespective of - liberty to approach’

the higher authorities, liberty is Mu-v
granted to the applicant to file 8 - -
fresh application in this Tribunal |
for challenging the order of termina— . ;
tion. The applicant will be at liberty |
to urge all the' grounds raised in the -
present application as mly be relevant _
for that purpose and—fcr—ihat—purpose- b
apart from the ground/as may be raised
for challenglng the legality of thevf 5
termination oxder. The application is |
allowed to be githdrawn with Ghatﬂgﬂ~‘b
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_ INDIAN CUUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX POR U.E.H. REGION
UMROI ROAD, BARAPANI,MEGHALAYA

No. RC(P)32/94 Dated Barapani, the 24th Dec.'94.

QRDE

o

R

- The Memorandum No. RC(R)1Q/94 dated 21.11.94 1ssued
to Smt. Anita Goswami, Junior Clerk stands hereby cancelled
with retrospective effect in terms of the terms and condi-
Eions laid down in the sald offer in view of hor over age on
the date as per the original doocuments produced by her.

r

-

f—"
( S. LASKAR )
Director

To

Smi, Amita Goswmm‘

Zunkaxxflkuxk

C/o shri Kaushik Choudhury,

Rilbong, Shillong, s(/ AL Mg

rggnglaxaﬂx%swgiﬁginzﬁjgeff}ﬁﬁcatos produced by her are

Copy for information and mecessary action to:~
1. -The Finance & Accounts Officer, ICAR (RC), Bnrgganl.

2, The Asstt. Adnn, Officgr(a).'ICAR (nc), Barapan;;4
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Scale of pay of the post

L) Assistants (Rs. 425-700)

c)

a)

e)

£)

’

Junior Seenographer
(Rse 330-560)

Stenographers
(s, 425-700)

Administrative Officer
(Rs, 700-1300)

Supporting Staff
Grades I to IV

o\

33
ANNEXURE - 14

Maximum age limit

18-25 years (Relaxation of age
Upto 35 years may be allowed
to Depqrtmental candidates
who are eligible for direct
recruitment quota).

18-25 years (Relexation in age
upto 35 years &s allowed to i
Junior Clerks in the Institutes
who are eligible to compete
with outside candidates).

18-25 years (Relaxation in age
upto 35 years is allowed to
employees of the Council)e.

21-30 years (Relaxation in a-ge
upto 30 yvears is allowed to
departmental candidates in the

- grade of Superintendent and

Assistant Administrative Officer
of the institutes).

18-25 vyearse.

1.6 Crucia7/date for the purpose of calculating the age

limits /

The crucial date for the purpose of calculating the
age of candidates in respect of (i) posts advertised by

the Council for being filled by direct recruitment by

interview and (ii) posts filled by direct recruitment

through the Employment Exchange will be the Ist‘January

of the calender in which the closing date prescribed in

the advertisement for receipt of applications for al

particular post falls or the Ist January of the calender

year in which the requisition is sent to the Employﬁent

Exchange,

as the case may be.

(TCAR letter No. 4(34)/75-Reorg. (Adm)dt.6.9.75)
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ICAR ADMINISTRATIVE MANUAL

ANNEXURE-15

Category of persons Categories of posts to
to whom Age Conce- which the Age Concession
cession is admissible is admissible

Gx hbeck I AR Adovinislnedioe Momigal

1
)
.
-~

S

34 W

Extent of Age
Concessions

-

ii)Retrenched Central  For posts filled other=-
Government ' wise than through UFSC
Employees- . - on the basis of.compe-
- ' . titive tests,i.e.filled
through Employment

Exchangee.
iii)Whole~time Cadet -do-
Instructors in
N,C.Ce

a. who were released
from NCC after the
expiry of their
‘initial/extended
tenure.

b who were released
from NCC before -
the expiry of their
initial/extended
tenure

iv. Ex-General ) For posts filled other-

Reserve engineer: wise than through UPSC
Force personnel on the basis of Compe-
‘ titive tests,i.e.filled
~through Employment
Exchange.

Period of :
previous service

-under the Govte.

of India plus
three years.

Period of
service rendered
in NCC plus
three years

Period of ser-
vice rendered

in NCC,plus
three years pro=-
vided they have
served in the
NCC for a period
of not less than
six months priorx
to their release

" from NCC.

Period of servi-

ce rendered in
G.R.E,F.,plus
three years.
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xXi.

Blind, deaf and
orthepaedically
handicappred persons

xii.Repatriates from

Burma and Ceylon
who have migrated
to India on or
after 1.1.63 and
lele64 respectiv-
ely.

xiii.Territorial Army

Personnel,who have
served on the - -per-
manent staff of a
Territorial Army
Unit or have been
embodied for ser-
vice under T.A.
Rule 33 for a con-
tinuous period of
not less than six
monthse.

ANNEXURE-16

For Class-III and IV
posts filled through
Employment Exchange.

For Class~III and IV
posts filled through
Employment Exchange.

For posts filled
otherwise than
through UPSC on the
basis of Competitive
tests i.e. for posts
filled through &mm
Employment Exchange.

35

P b AR pAmarmstseban Myl |

W

5 years

Upto 45 years

Entire period
of embodied
service (inclu-
ding broken
periods) in
the Territori-
al Army,plus
three years. -

2. For purposes of the above mentioned age concessions.

ie

ii.

iii.

"a retrenched Central Government employee' means a
person who was employed under the Government of India
for a continuous period of not less than six months
prior to this retrenchment and was discherged as a
result of the recommendation of the Eccnomy Unit or

due to normal reduction in establishment:

"a whole-=time Cadet Instructor in NCCY
who was recruited as a whole-time Instructor in N.C.C,.

on or after 1.1.63;

o

¥

means a person

"Ex-GREF personnel" means a person who was employed in

that Force for at least a continuous period of not less
than six months and who -was released.from that Force on
completion of his tenure of service;
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ANNEXURE-17

SCHEDULE OF DELEGATION OF POWERS TO THE MANAGEMENT COMMITTEES
FOR ICAR. INSTITUTES

S1. Nature of Power . Extent of Power of the
No. Management Committee
1 2 3

I. ADMINISTRATIVE

1. Appointment to the posts
for which the Director is
the appointing authority
like T-6, Security Officer
etce

1 (i1)Relaxation of Age

2. Consittution of DPC/
Selection Committee

3. Follow up action on settle-
ment of audit objections.

4. Appointment of Head of
Division and-:rotation.

5. Relaxation in the cases of
the Allotment of Residential
accommodation at the Insti-
tute.

6. To approve the proposals for
consultancy services to be
undertaken by the. staff
members of the Institute.

7. Recommendations of the QRT/
or any other Task Force/
Appraisal Team etc. rela-
ting to the Institute

w’f@
@’ ®)\?}J

?

The cases of appointment which
have to be referred to ICAR
Headguarters may be approved
by the Management Committee.

Relaxation of age upto one vyr.

Full as per guidelines issued
by the Council from time to '
time.Provision of DiG's nomi-
nee in such committees is

disposed with- .

The Management Committee will
consider action . taken in each
meeting and give directions
for settlement of audit
Oobjections.,

Full powere subject to the
observance of the guidelines
issued by the Council from -
time to time. Only relaxation
cases should be referred to the
Council, through Management
Committee,

Full powers

Full powers subject to guide-
lines issued by the ICAR.

Acceptance by the Management
Committee for implementation
and follow up action.Cases
where policy decision is [
required should be submitted
to the ICAR Headguarters by
the Management Committee,
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ANNEXURE - 18

BHARTIYA KRISHI ANUSANDHAN PARISAD
(INDIAN COUNCIL OF AGRICULTURAL RESEARCH)
KRISHI BHAWAN, NEW DELHI - 110001

F.No.5(4)/87-CON Dated the 28th July, 1988

CFFICE ORDER

On the recommendation of the Governing Body, Indian
Council of Agricultural research, in its meeting held on
9th March, 1988, the President, ICAR Society has approved
the delegation of powers to the Management Committees of
the ICAR Institutes to the extent as given in the Annexure.
The same is forwarded herewith for guidance and necessary
action.

Deputy Secretary (AS)

" DISTRIBUTION :

1. All Directors/Project Diredtors of ICAR Research Institutes.
2. All Officers/Sections, ICAR,

3. Spare copies (50).
4, Guard File

——y

Memo No. RC(E) 13/82 Dated Shillong,the 29.9.1988
Copy forwarded to 3

1. The Joint Directors, Manlpur/blkxlm/Arunachal Pradesh/
Nagaland/Mizoram/Tripura.

2. The Scientist In-charge, ICAR Research Complex for NEH
Region.

3. Administrative Offlcer/Asstt. Administrative Officer
(Admn. )/Asstt. Administrative Officer (S).

4, Accounts Officer. =

5. P.a. To Birector.

8d/- B.I.Chowdhury
Asstt., Administrative Officer (Admn.)

N %
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Arpesl Petetion

S . . : ’ N Yy
Refore the tlon'hle Becretary, 1.C.A.R, : : \k
Krishi Nhaven, Mew Delhi. ‘

AWAW«U&MCYR_wdéii

| A3

K throuqh thé Director, I.C.A.R. Researah Comnlex !or
NFH Reqion. Rarapsni.) ~

in_the matter of

'Appeal agaeinst cnﬂcell.tlén-of offer of appoint-
ment after the sppellant had joined the services
of the 1.C.”.R. Reaseaich Complex for NEH Regloti,
Darapani and had vorked for more thean s monthe

And y . | A“
Ip the matter of

MNot condoning the overage within the permissible/
"-ﬁcnsonpble limit not withatanding approintment ef-
ter full knowledge of the age of the nppellant
and provioion for suah condonation of overage and
for relsxation of rules if at »ll necessarye.
, " ‘f . o -  na
' " o " In the matter of

. _.' .Ordera convoyed vido Moo RC(P) 32/94 4t 24,12.94
f rom the Director, I.CeAsR, Pescarch Complex for
NaeEe.lfe Region, Parapaniee.e..nnexture=10

aAné
: In the matter of

8mti Amita Goswami, Jre. Clerk ( Now out of sexrvice)
Of 1.CohaR. Renrarch Complex for M F.if, Roqinn.f '
Porapanicececececsc e Apnalloent,

Most Nrgpeatfully aurmita,

1. . That the hurhle anpellonto who 15 a oitiren of
India, who appointed es Jr. Clerk in the soale of nn; 950~
?O-llSO—FD-?S—iSOO/-D #. an® other allowrnces as admilatble

£ rom timo to tinc in the ICAR Re~enreh CoOmplex for nei chion.
ﬂaropeni vide memorancum l'c. PC(N)10/94 Gt. 71.11.94 (Copy
.oncloqed A9 Mnnexture-l1)

COnt(’.?/....




eee 2 e 29
4

2. _ That the humble eppellant in response to the offer
of abpointmont vide Annéxtnrt f 1 1b14 Joined

tho-ootvléq of w'
TeCeAcR. Regsearch Complex for R.T.M. Region, Parapant 1n the
forenoon of 21ist Hovember, 1994, (oopy of the Joining report
im emldaod 88 Annexture - 32) ' '

3. That tte hppellant was registered with loeal implo-

.
yment Exchenge, Shillong. The T.C. AP, Office, hatnpani. %\ o %
3 hillong was in need of service ot some Junior olerks and - !
accordingly the Office of the Pirestor, I.C.A.R, Researeh Com~
plex for NFH Region, Parspant piaccd & requisition to the
local Employment Exchange, S8hillong in the month of January,

1990 for aponndrinq the nemes of eligible ocondicates for re-
cruitment to the post of Junior Clerk o8 nforenaid.

4. That the neme of the sppellant wos oponsored- by the
local Erployment Exahange, 8hillona in response to the requia-

sition from the Y.C.A.R. in ihe”mon:h of January, 1990 a9 afoe i
resaid.

S« " That however the eppellant wes anlled for interview
in the yoar 1992 vide letter ro. RC(F) 32/61/v01.1X Ot. 4.12.19932
and vae asked to eppear in a written test held on 29.12,92, The
huhblo”apbélluht’oééd}ﬁinqu appearedlin the written teﬁt'on
29.12.92 therrgfter the humdle sppellant was cnlled for ‘typing
speed test for the post of Junior Clerk on 5¢5.93 vide letter Ko.
RC{X)32/61 vol.IX dt: 12.4.93. The hurble eppellont eppésred in
the typing test on 5.5.93. The eppellant wos then called for
oral interview and she coame out.-suecessful. Therenfterr the
Aoministrotive Offfcar, Y.C.AR.: Ressnroh Complex for Mot ot

.

Region, Marepont, Bhillong asked the humble sppellont to f!)l up
verifiontion roll forrs for recruftrent to the port of Jr. Clerk

vi0® lettor No.NC(R)10/94 Satcd 1.7.94. The humble appellant
accordingly in compliance with the 8210 orcer dote® 1.7.94 vide
iELd submitted the veriflenti~n roll forrs euly f£111ed up (eopy
of employment exahanqgr onrd, letter dated 4.12.94, dnted 12.4.93
ond 1.7.94 orw'encioneq.as hanexure 3, 4, S and 6 respeetively),

Contd:J/..-b
_ﬁk4£X' “ o

: @\Xp(@’ w\}
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6. E That aft:r obnoxvation of all those formalltlel end

'rcquitemcnt and v.ritication thereof the Dircvetor, T.CeAoRe

Resesreh Complex for N.7.H. Region, Nerepani offered the
humble sppellant the post of Junior Clerk in the I.C.A;&.

Researsh Complex for M.Z.H. Region, Barapani vide hnnoxtux'-l
idbia.

7. Thet as stated 1bid the humble eppellant reported
for her Gutier on 21.11.9¢ end th&%enfter sttended every d:y
of office Gays in the offiee anc dincharged her Suties to the
beat of her ability and to the uotlslaotlon of her tupetior.

" Be Thot the humble sppellant proeecded on loavq on

medicol ground for seven ¢eys from 30.12.94 and reported basak
to duty on 6.1.95 after obtaining necessary redieal cortili..to
of fitness from the ottencing physieien (a eopy of the medfe .}
aertificate Gatrd 6.1.9%5 from the attending phynioinn i

‘enalosed es Annexure-7).

P Thnt by thnt tire thotv vas nflont strong tumour
that the x.c AeR. wra eont«mplntlnq to dispense with the
services of tha appellant and on leqal adviee the humble
appellant uouqht the prot:otion ‘of - the Hon'ble Central -
Adminintrative Ttibunal. Ouvahntl as could tre irr901atoly
aveilable. o : . ‘

10, That the petetion emre up tefore the tion'ble
Centrol Administrative Tritunal on 5.1.95 and tharoaft%r on
17.1.95 and the lon'ble Trilkinal by its orfer dated 17.1.98
allowed the applieant (appellant) to withdraw the .anovuith
libcrty to spproach the departrentsl higher authority ngainot
the order of torrinntion. Liherty wan almo grantrd to gho
appellant to file a frenh appliention in thin Ttl%unnlifor
ehsllanging the ordér of terrination. The Tribamnl alod
dircated the oppliaant (arpellont) to regeive a copy oﬁ the
ordor of termination (eopy of the order of tha Tribunal dated
5¢1.95 0nd 17,1.95 are enalosed as Annexure 8 and 9 rrépeo- '
tively). '

r

W@gf 5

F) Contd.d/...q
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the orcer benaring No.PC(P)32/94 dated 24.12.94 although she
vas attending the office and signing attendonce regirter
vithout'ohy hindrance t111 29.12.94. Ny this ordexr datea

$24.12.94 the memorandum Rn.RC(R)10/94 dated 21.11.94

Annpiure~1 offering the arpellsnt appointment in I.CoA.R.
Resenrch Complex, Paraprani had been cancelled in view of her
overaae on the date as per the or’qinal docurentn produce by

. f
her (8 copy of the said order dag‘d 24.12.94 12 enocloned as
Annexure-i0) . o8

12. " That two aspeats were high 1ighted in the gaid
ofder dated 24.12.94 rnnexure-10 vix. (1) That this is an
Order cancelling the offer of eppointment vide Annexure-1 4in

termg of the terma and ceonditions 1n1d Aown in the sald
offer and ’ '

(14) That was Ledause of over age of the apprellent/
applieant on the date.

13. That the offer of_appointrent vide Po.RC(R)10/9 4
doted 21.11.94 bnhaxutb-l;héi-only one provision of asncellation
of'theuéfger 6t oppointrent vice 1b14 an® no other and thet s
Cleuse 17 whigh :eoda aa nbdoxt- '

“"17., In case the post is scoeptable to 8h/8Bmti Amite
Goswani on terms and aonditions rentioned atove he/she should
1nt1mato_hls/hcr,acq¢ptenqoAto-thc Director irmedistely and
report for duty to the Aéminfstrative Offiacer, Y.CoNoR.
Research Complex for RiE.H, Region, Barapant after obtaining
the medical fitness certificate from a medical offlcer not

~telow the rank of Civil Burgeon/Asstt. Burgeon-I of any Govt,

Hospital within 30(thirty) doyo from the date fssue of the

offer failing which the offer will sutomatiacally stand
cnnoolledg'

14. °  That yduf hﬁmblo‘apbillant hsd subi-{tted her
nocoptance, féﬁoitéd for Quties 60 21.11.94 vice Joining
report Aﬁne&drc-?. wos asnigned Gutiem ond allowed to sign
tho‘attohdnncc recister to nignify her presence rnad thet she
910 upto 29.12.94 t111 shr proceeded on lecve from 30.12.94
to $5.1:95 restroined to sion the ottendrnce reginter on
6.1.95 onA therrofter, '

And thrt 4n view of her alroecy in service Cleuse 17
Med no ~nirliantien ninet thers }7ing no other provision to
lanorl  the offer of arrointment, crncellnticn of offer of

w{qxﬁégwéigg( . A' Cnntﬂ.S/oo..4

. . . ,
11, That the sppellant hed since received a copy of sﬁ%('
|
1
|
1
t
|
|
!
!

{37 28]
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arpointrent -« Annexure-i by the ;mpunﬁcd order Annexure-10
in termas of the terms and conditions of tie offer of .
aprointment, wns void ab-initio ond hed no effeet an® the
hurble appellant in faat and law continues to te in serviee,

1S8. That the cancellation fas due to her overage OA Ch@;
dpte wos never eonveyed t- her kLefore the order of asncellation
was issued. Had she been given an opportunity to explein she
would certainly have satisfied the suthority on th"bllll of
the doguments already subritted ty her to the Administrative -

- Officer, X.C.A.R. Researsh Corplex, Barapani that the tmputation

Of overage on the date wss not correct and she wos well within
the age 1limit presoribed.

16, That attentinn.of vouvr honour s invited to

paraqgraph 6 of the offer of eprointrent which rends as unders-

"6e His/her sprointmrnt roy te terminated

gg%iggi ‘ by one month's notice on eigher side under
ule of the genttal Civil Bervice (Terporary 8ervice) Rules

1965, as appliaable mutatis-mitondis to the employees of the
Counail. During the probation, however, the apiointrent
authority may terrinate the servige of the arpointee without

prior notice and without the payrent of salary in lieu thereof.”

17. Thet under paragreph 6 two gentrgories of terrinastion
wba 1844 Gown. Cne by wvay of right eonferrcd vpon either of the
perties and with one month's notfoe, which eould te enlled the
‘Termination Simrpliciter® ane the seme could be without
assigning eny reasonse The other is the terrination cﬁrinq the
periocd of Probation. The absemen of the worls "without a-llqnln;‘
any renson® {in the latter is significant. It therefore,
that in the cane of tormination vithout notice and pay in 1lieu
thereof during the period oflvrnbatioh. the employre concerned
should be éntitled to show anuce 08 otherwise 1t would be
imporsible to ¥now the remsons tefore termminntion and would bhe
1nconqtvdns to harmonious reading of the olsure ond highly
arhitraty, violntive of the principle of naturel juatfon ond@
¢eprivation of the brotrctionmqf{orﬁed-under part IXX of the
Crnatitution of Infin. FPne thr order ~r e -ncellation spart F
from its nmullity Cue to rensons nlredidv olduced in parsqreph 14
iv4d 1s onlso 11leaal one ultrq—ﬁlrvs Sue to the poaition

W\f’”\ .

"stated in the pora~ronh,
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18, That the a)lcgatlrn thnt the aprellant wns ovoroqed
on the aruvoial detr in not correct giehor re oould te scen “
from the following foota, kXnown to the 10c0r]l X.Co.A.Re nuthorlty.
as all the particulars were alreacdy sukmitted to the
Adwlni-trnt;vo O¢ficer, Y.C.A.R. Research Complex, Dar%pnni.

(1) That the rpnollmﬁt ‘relnonqging to wasker seation being
& woman and coming from an cconomica)ly Cintressed !umlly o
not-with-gtanding her soeisl status, haed her qt00uation in tho
year 1984 at the agr of 20. She was in frantio search of a Jbb
to maintain herself and her paronts and others ond could oocur.
an sppointment as Typist alerk under Covt. of Indinm, Nationsl
Malrria FPrrdication Progrerme, and posted vide lotter‘ﬂo.hdhn.Z/
06/21/1504 dated 10.11,.66 st Shillong (a copy of thia letter
Ooted 10.11.86 13 enclozed ss Annexure-11),

(11) That the arpellant was upgraded to the post of
Bre Typist in thr snid Daptt. vide llo.Pr/14 -2/69/138 dabrd
31.1.1909 (Annexure-12),

(111) That howaver ‘the services of the appellant was
terminoted with effect from 30.6.1969 due to cessation of the
proqrarme. The ordsr of tarminatlon of her saervice under the
_National Mularia Erodiontlon Ptoqra*m' is enclosed o .
Annexure-13,

(4v) Expericnce oprtifioato wAp lscucd on 12,6.89 by tho
Co-orcinator, Govt. of Incdis, R.M.F.P. highly apprvclntlnq
" the performance of the appellant (Annexure-14).

(v) - The Govt, ofrlndla, Mationol Malrrie Iradibdtioni'
‘Progrorme also i~sucd Discharne Certificatr vide Arnexuro=1%
treating the eppellant es petrepched Covt, Employfg.,ihe_
'Dlaehetqe'Certltlcqtc' is reant for the purpose of oﬁtnlnlng
relaxation ' of upper age limit for inducting in Oovt. or Bemi
Covt. serviae. ‘

(vi) That the uppellent theresfter wrs annointed as a
Typist cum clerk unfcor controet systrm with e fect from
October, 1909 in the o”fice of the Projrct Dirrctor, National
- Rescarch Centre for Mithun undrr the I.C.A.R. »t Shillohg and
9ho worked there til1l 9th !ebruary 1990. A nertifivntr issued
in tospect of hicr vorvinq cy & Typlst cum cletk by tho Drojnot
Dirrotor, !1.N.C. for Nithun,ln anclnoaed ~s Anneure 16, Be Lt
mentioned here th:t her contrrot nervice o~rme to nn end for
ahlffiho of the nforepaid® R.P.C. for Nithun to » vrry rermote
locolity of Negalend. ‘

. Y st
Nl

Contd._’l/....




X

Q...?.O.‘.

(vi1) The nppallnnt'bequmf unerployed once nqain%aﬁd wt.
looking for some other assignm nt and was eppointed a pert
time Receptionint cum Typist 4n the office of the xnnégéufn of
Engineers and ghe Joinerd there 4n Mey, 31990 oné a copy of the

- workina certifioate from tho,tnotitvgm of Fnoinoers in enaloned

a8 Annexure~17.

19, That at thnt stage the I.Cona.r, n.nchroh_Complex for
N.E.H. Region, Barapeni epprosched the Dmpbyment Exchange,

. 8hdllong 4n early 1990 for ‘sponsoring the name of & few suitable

dandidatea for recruitment in the office(s) of I.CoeneMs anad

accordingly the anpellant eame into consideration for a post of
Uunior Clerk as herein-before stated.

20, That rs stated fn the preceding porasgroph the
requisition for annd{dntes for the Prot of Junior Clerk wan

Plnced with the Fmployment ¥xchange, 8hillong in Jamiery, 1990,
On 1st Januery, 1990, the appellaont was 23 years 10 monthg % days
in age. Now 8caordingl to X.C.A.R. Admiplctrrtiv« Manual 1.6,
rciaxaﬁion of overaqe for a retrenoched OGovt. Bervant of the
Centrsl Oovernmnt is availeble es undcri- ’

"1e6. Crucial date for the purpore of ealcoulating the age 1imits~

, - The orucial date for the purpose of ealcﬁlntlnq the
ege of cancdidates in respeat of (1) posts advertired by the

Council for being filleda by dirrct recruttment by fntrrview and

(11) posts filled by direct reeruftment through the Employment

"quhange will be the 1pt Janurry of the oalendrr yerr in which

requisition is sent to the Brployment Exchonge os the cosed may

bc.' '

ICAR letter Nno.4(14)/7s Reorg (Aémn)
» at. 6.9.75. 2

Category of Cateqory of posts to Extenslon of"
persons to which the age conce- 2Qe ennoennfon
whom age con- asicn in s¢risgiblr

cession is ,

Ol o ________ —_——
(11) Retrenche for pont filled otherwise perisd of pre~
od Centrnl through Y,P.8,Ce on the : védoun service
Oovt.erployees basis ~f corpetntive tent under Covt, of
. ~ d.e. f{lled throuvah India plus three
- Frrploym:'nt Exchange Cyenrm.

y/& . Cont'dv.a/. oo Ov
X .
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- For purposes of thn ahovr!hrntlonrd_ooo C‘UQQQCIOJI-

'1).0 retreanched aentral Gove, employee™
vas emploved under the Covt. of India fo
" of not leos then six months prior to his retrenchment 'and wng

me"ns a perscon who

The humble appellont wos in the service of the

National Maleria Ersdication Programre under the Govt. of Indie

for a period of more than gix ronths upto 2 years 7 mohtho 7 doys
.and togethar 3(three yesrs) relaxation as stated 1bid sho wng
entitled to total relaxation for a prriod of 8 years 7

‘monthg
2nd her eoandidature and appointment wom wal

1 witidn permigsible
age limitc under 4dnetruction of the Y.C.A.R. quotod-ibia and Ly
1lo0al X.C.A.R. Resenrch Corplex for H.E.H. Reglon dia not gilve
her the benefit of beneficial provision which {ns to recaive |

N liberal interpemtntion ana thereby perpetraited grnas injustice
to hcr. . ' :

21. That the oppellant sub~it that ghe nuvoi supprenned
her age and th~ some wns Clearly @4nclosed to the oployment
Exohanqge which aponsored the gasndidnture and when nhr'nﬂbmltted
the verification roll for recruitment pome ronthg before offer
©f sppointrent was made to her. She slso submitted h~r originel
adrit aard, mork sheet in the oral interview held for the '
Purpose of selection. It 1s however, not nlleged thnt there vere
'discttpenciea of what ghe hns stasted ang whot eame out ﬁn course
of examinati~n of original certificates an that would have
attracted alouse 13 read with olavse 14 of the offer of appointe °
ment and she would have teen liable to he removeds That these
@lamiscs of the offrr of eopointrent viere not fnvoked clenrly
prove thot thero heod been no suppreasion of feots on heripurt :
and her offer of arpointment aeme efter due consicerntion of al)
teobrda pidécd»by her one' therrfore osncellntirn of the offer of
aprointrrent, which Aannre¢ from Yeing a nullity wn3 highly '
111egol, arhitrrry ond unfeir.

22, That, that tring oo and the appellint haq nlrency
Joined the I.C.n.P. in pccordance with the trrms and conditions
specificd in ranexure-1 gnd with a highly sotisfactory pnast
service {n otter Govte Ceptts, including J.C.A.P. in 1te .R.C,
for Mithun, auch an unfair drrequlnar and illegnl step by the
IOOGIlOUthOtity wos beyord the lennt ri: rehension for an émnloyoq

Contd3e9/ceea
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dravn from wesker scctirm of the society (heing n 1nfy) that
would debar her from johs in any Covt, or GCovt, undvitshinq'
begause of the efflux of time in hetween o rore hurene '

agonsidexrction from the loeal suthority weo expected but the 5&’£ l'
soNe wan Cenied. ‘

23, Thrt there exiots provision for relexation upto .
1 year by the locel management cormitter but the relaxation E
prowiticn was not extended to your humble eppellant inaspite of
the fsat that she had slread®y placed foctsn eoncerning her age to
the authority and was sppointed with full knowledge of the game
and have heen working then in the X.C.A.R. Research Complex
| . having left her pert time aprointment in the Inatitute of
Engineers, as menticned in para 18(v1i1) even though in an
Qar]inr.cﬂoo of Bhri Ram Pnrty.‘ttlaxbtion of ogr wes extended.

24, That under FTeR. SA Of the Central Fe.Re ANA B.N.
relaxation of rulen ia o prerogntive cf the conarmned Ministries
to mitigate genuine nu(!oiinq of an erployee anAa K.C.A.Ne having "
application of the Centrsl r.P. & B.NFe mutntis-autnndin have the
authority and power enumerated in Y.P. SA of the Central F.Re &
SeRe 3nd the 1oaal I.C.A.R. authority instend of the arbitrary,
illegal and high-hand-d metion on thedr prrt to cancel the offer
of annointrment, could have referrrd the case to the I.CeAeRe 11Q.
for necessary favourable deeiolbn. in case they have fgppq“She

aase outside the scope of their power but that wnsjnéiﬂdono
but instead threw her out of erployment adopting a Gublous means.

25. That the cencellati-n of the o fer of sppointment vide
Mnexure-10 was given retrospeotive effect without nepecifying
the dnte from which the gancellintion should take effeat nnd
clearly ﬁhows thnat the local suthority 414 not mot in gooqd faith
and 813 not plroe their mind.

26, That with a view to cover their minAnsd the Locnal
I.CeNaRa outhority had not prid the humhle rppellant the mone
thky remuneration ue from the cate thn hnrble appellrant Joinea
the service of the I.C.N.R. as Junlor Clerk on and from 21.,11.94
ti111 29.12.94 so long ns she attenced® and e)lowed to mign the
attendnnar register end thrt ncti-n of ¢epriving cnc from his pay
and sllowances for the perind one vorked to the heat of ones
obility and sincerity was mal~fled ond Fad in 1mw.

) ‘/ Contﬂ.)ﬂ/....
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2% Thot the -hnid gancellntion order vice Annexufc-lb i
thereforr liable to bhe quuahod a3 the apmo wnae lnnurd uithout

relevence to the termn und conditi-ns in the offer of apnolntmmntég
vide Annexure-l,

28, Thot the termination clav-e. provld" in parn 6 though
not 1nvokod ond connot te invoked mlso as the proceture required
to be follovtd in ruch on event hod not been followed and had
the proper procedure with;; show couse would have been adoptod.
the humble appellant had as ploced herein bafore, sufficient

materials to convipﬁce the suthority that she was not overaged
as alleged.

9. Thot the proviulon for removal from mervice in terme
of clauscs 13 end 14 could not and Ad1d ndt arise o8 that the
hurb1 e eppellant 414 not furnish eny falne Arclaration or
information and in portlchlar in relatinn to her agr, which was
. meade tha ground for cancellation of offer of uppolntmcnt.'

30. Thet the provision in the delegaticrn of power to.
relox the oversge upto 1(one) yesr by the Local Manzgement
Committee wom slso not extanded to the humble oppellsnt, although
in the ciraumstances it weas a highly deserving cese for such
invocation in view of the foct that in similar other cnoes as

in the coase of Bhri Rem Murti{ the provision was invokede.

3. ' ‘That: th~ humblo appellant coming from weoker seation
of the scoicty (beinq a lady), having rerdered service with
llnccrity and devotion in the past {n various othar Govt. and
non-Govt. otvoniaationa 88 plso 4in the X.C.A.R. Ganerved better
trestment and even otherwise deserved invooation of provialona of
F.R. SA of the Central F.R. & 8.FP. ond similerr other provisions
once she hnd been {nduated . §n service mso however she was retained
~instead of being thrown out of ermployment as by the time ghe
vOﬂ‘n be 0ﬁﬂ11ﬁtﬂly overaged end lose her 0liqlhillty for any
aovt. or aﬂri-qovt. norvire.

32, That 1t‘wnu rtsolutely wrong ond ilieqn] on the pert

of the local T.C.Mh.R. Complex not to dirturne her pay nnd
allowences for the pericd frim 21.11.94 to 29.12.94 and thereafter
inspite of “her continuovsly attending to her Guties. with fhl

¥ nowledge of local XI.CA.R. remintstrobion.

t\./p\ : vContdc‘l’/oo,Oﬁ
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33 © In tﬁw aireumstances statrd above it 1s humbly
prayed that your honour would graolously be plessed to quash
the impunqed Order No.nc(v):z/va Asted 24.12.94 = Anncxure-10
pnd aIIOV'ﬁm to resume dutwoi 1rmodiat:1y and durinq ‘the .
pendenay of such oon-iﬁorntlcn and orfer es '

’ | : v
1. That the pay and sllowances for the month of

d

November, 1994 from 21.11.1994 snd Degember, 1994 upto 29, 12.9‘

bdth dsys inclusive bo diidbursed forthwithy and

[

2. not to fill up the vacsncy caused dur»tocancoll-tlon
'_of the offer of sppointment to'yan humnble sppellant so that no

vested interest is created to stand in the way of Aispensing
proper justice.

And for this oct of kindness the humble mppellont
as 1n duty bound shall ever prey.

{05y
(Amita Coswﬂmi)

~ Humble nppcllant
C/o 8mti Mays Nani Ceb,
- : ] . Habul K‘ltiro
Dated Ghillong, : ‘ Jeakson Trege Road.

» | Leaban, 8hillong=793 004. »'
the ’50'1'75 o (Megholaya) -

The Advence copy forwarded tos~

\-The Becretary,

Indisn Council of Aq:icultur-l Resenroh,
Krishi Bhswan,
Few Delhi -~ 110 001

for 1vmedlataﬂordeznion the interim prayer nbove.

)

ﬂamumrq
Dated Shilleng, i ' (Anito Coswemi)
the : furble Mpellant




